
CAT/II12 

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

88 

O.A. No. 	395 OF 1990 

DATE OF DECISION 5-6-1991 

P.C.  Kataria, 	 Petitioner 

r. G.A. Pandit, 	 Advocate for the Petitionerc) 

14 	 Versus 

I. 
Unim 	rs. 	 Respondent s. 

Mr.M...Shevde, 	 _._Advocate for the Responuew(s) 

CO RA. 

The Hon'hle Mr. N.i1. Sinqh, Administnative Mrnber. 

The Hon'ble Mr. S.anthana I(rishnan, Judicial Member. 

1, Whether Reporters of local papers may be allowed to see the Judgement? Yl  
To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy of the Judgement? 

4, 	Whether it needs to be circulated to other Benches of the Tribunal? 
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P.C. Kataria, 
Probationer Guard, 
Western Railway, Baroda 
residinq at 29 Sreenathji Society, 
B/H Railway Station, 
Nadiad. 	 ..... 	policant. 

(Advccate: Mr. G.A. Pandjt) 

Versus. 

Union of India, notice to be 
served through General Manager, 
Western Railway, Churchgate, 
Bombay. 

DjvjSionl Railway Manager, 
Western Railway, 
Pratapnagar, Baroda. 

Sr. D.O.S. 
Western Railway, Baroda. 

Sr.Peonnel Cfficer, 
S.C./S.T. Quota, Roster Point, 
Western Roilway, 
Churchgate, Bombay. 	..... 	Respondents. 

(Advocate: Mr.N.S.Shevde) 

ORAL ORDER 

O.A.No, 395/90 

Date: 5-6-1991. 

le Mr. M.M.Sinjh, Administrative Member. 

d counsel for both the parties. 

G.A.Pandit, learned counsel for the applicant 

t the main grievance of the applicant regard-

Sting as since been redressed and therefore 

emains for pursuing t grievance in this 

plicaticn. Regarding other grievance he says 

pplicant will have liberty to file suitablE 
LLL 

tion to the concerned authorities which ay 

able to be decided according to law and rules. 

... ... 3/- 
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3. 	In view of the above, the application is allowed 

to be withdrawn and is dismissed as withdrawn. 

q.~Sa~nana Krishnan) 
Judicial Member 

(M.M. Sin(jh) 
Admn. Member 

ttc. 


